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defray the charges thit will come
in course of payment during the
year ending the 3list day of
March, 1958, in respect of the
following head of demand entered
in the second column thereof:i—

Demand No. 4”.
The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below—Ed.]

Drmanxp No. 1—Ministry oF Com-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 50,51,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come 1n course
of payment during the year end-
ing the 381st day of March, 1958,
in respect of ‘Ministry of Com-
merce and Industry’.”

DeMAND NO. 2—INDUSTRIES

“That a sum not exceeding
Rs. 24,63,36,000 including the
sums already voted on account
for the relevant services be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1958,
in respect of ‘Industries’.”

DeEmanD No 3—Sarr

“That a sum not exceeding
Rs 1,49,17,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Salt’”.

DEMAND No 4—COMMERCIAL INTELL.-
GENCE AND STATISTICS

“That a sum not exceeding
Rs. 48,331,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
uamumm&,mw
pect of ‘Commercial Intelligence
and Statistics’”,

DEMAND No. 5--MiscELLANEOUS Dz~
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 1,43,68,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
&m:try of Commerce and Indus-

DemaND No. 104—CAprTaL OuTLAY OF
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 14,19,01,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment durmg the year end-
ing the 31st day of March, 1958,
m respect of “Capital Outlay of
the Mmistry of Commerce and
Industry’ ™.

ﬂmzsrn OF LABOUR AND EMPLOY~
MENT

Mr, Deputy-Speaker: The House
will now take up discussion of the
Demands for Grants Nos. 70, 71, 72
and 124 relating to the Ministry of
Labour and Employment. As the
House is aware, 6 hours have been
allotted for the Demands of this
Ministry.

There are a number of cut motions
to these Demands. Hon. Members
may hand over at the Table within
15 minutes, the numbers of the
selected cut motions which they pro-
pose to move. I shall treat them as
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moved, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

The time limit for the speeches will,
as usual, be 16 minutes for the Mem-~
bers including movers of cut motions,
and 20 to 30 minutes if necessary, for
Leaders of Groups.

DxMmanNp No. 70—MINISTRY OF LABOUR
& EMPLOYMENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 16,984,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
«of payment during the year end-
ing the 31st day of March, 1958, in
respect of ‘Ministry of Labour &
Employment’ .

Demanp No. 71—CHIEF INSPECTOR OF
Mines

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs, 13,891,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Chief Inspector of
Mines' ",

Demaxp No. 72—MiscELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF LABOUR AND
EMPLOYMENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 8,66,57,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
Ing the 31st day of March, 1958,

in respect of ‘Miscellanecus De-
partments and Other Expenditure
under the Ministry of Labour and
Employment’ *’.

Demanp No. 124—Carrrar OuTiAY OF
THE MmNIsTRY or LABOUR AND Em-
PLOYMENT

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 34,22,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Capital Outlay of
the Mmistry of Labour and Em-
ployment’”.

Shrimati Renu Chakravartty (Basir-,
hat); May I know if the hon. Minister
is not here?

The Deputy Minister of Labour
(Shri Abid Al): He is coming; I am
here.

Mr. Deputy-Speaker: Is no hon.
Member prepared to speak?

Dr. Melkote (Raichur): Mr. De-
puty-Speaker, Sir......

Shri Vajpayee (Balrampur): rose—s

Some Hon. Members: rose—

Mr. Depaty-Speaker: 1 thought the
hon. Member wanted to speak when
the Minister was present,

Shri Vajpayee: I am prepared to
speak when the Deputy Minister is
there.

Mr. Deputy-Speaker: Yes, I will
call him later.

17 hrs.

Dr. Malkote: Mr. Deputy Speaker,
Sir, let me at the outset congratulate
the Ministry of Labour for the trouble
they must bave taken in inducing
the Government to constitute a Pay
and Service Commission.
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It was no small pleasure to see
this. The last Pay Commission was
constituted ten years back. During
this period in an expanding economy,
the situation has worsened and the
cost of living has risen. People who
have been benefited in the country
have mostly been the industrialists or
merchants or big men and land-lords
and some of the agriculturists and, to
some extent, the industrial workers.
The employees in the Government
service in particular have been denied
the benefit of this increase in national
income which has amounted to the
tune of nearly Rs. 2,000 crores during
the past five year period. !

17.01 hrs.
[MRr. SpEAkER in the chair]

For the past ten years, there has
been no change in the pay structure
of the Government employees. It
stands to reason, therefor, that the
Government employees who have not
been benefited should now try to get

_ some benefit. Therefore, I congratu-
late the Government and the Labour
Ministry for the trouble it must
have taken to induce the Government
to accept this measure.

During the period of the Second
Plan, the Labour Ministry has taken
the trouble to convene a {ripartite
labour conference which augurs well
for the successful completion of the
Second Plan. It was made known
in that conference by labour, emplo-
yer and the Government sitting to-
gether, that they would work their
way to make the Second Plan a suc-
cess. Towards that end they discus-
sed various measures to be taken.
This step that the Labour Ministry
took to convene such a conference
has been most welcome and I hope
that it would yield good results in
the years to come.

Apart from that, earlier, in the
month of February, they convened a
meeting of the representatives of
labour, employer and the Govern-
ment. They discussed threadbare the
question of the education that the
worker should receive. The confer-
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ence came to certain decisions which,
I am sure, the Government must be
considering how best and quickly
they could be implemented.

-

Having said this, may I also say
that in the First Plan several things
were said which would improve the
working condition, the standard of
living, etc. of the working class in
India. Nobody would differ when I
say that in India, the worker is still
at the lowest level. INTUC, the
organisation to which I belong;
demanded years ago that the level of
wages of an ordinary worker should
be Rs. 100 at the minimum. It is
still a far cry. We have also said
that the disparities of income bet~
ween the highest and the lowest
should be minimised as quickly as
possible. Towards this end and also
towards introducing a socialistic pat-
tern of society, the Government had
instituted a number of measures. The
Wealth Tax and the Expenditure Tax
sponsored recently by the Finance
Minister are meant to achieve this
objective. On behalf of the working
class of this country, both these
measures, I should say, are most wel-
come. In their implementation, Gov-
ernment should, as far as possible,

not contemplate giving any relief to

the richer classes but enforce it rigid-
ly and strictly so that the money
earned by Government may go for
the benefit of the poor:

In the First Plan, the Government
thought of creating a machinery which
would help the standard of living of
the worker. It was said that the
Government would amend, if neces=-
sary, the  various laws pertaining to
labour relations and to put forward
schemes to ameliorate the conditions
of the working class—for instance,
housing scheme, health insurance,
provident fund, etc. To a large ex-
tent, these ideals are still on paper,
Many of them have not been imple-
mented. We still do not see when
steps would be taken to implement
them. To the extent that the Gov-
ernment does not come forward
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speedily to assure the workers of a
fair and a living wage and Dbetter
living conditions, 1t would be difficult
to enthuse the worker. As was sug-
gested 1n the Plan, to enthuse the
worker 1t 1s necessary to do certan
things The Plan itself has a feature
which says that in order that the
standard of Lving of an Indian
worker may go up, it 18 necessary
that there should be sufficient mate-
rial to go round Production should
go up The workers’ health, wages,
surroundings, etc have got to be
mproved To do this, it i1s necessary
to adopt all the welfare measures
and implement them at the shortest
possible time I am sorry the Gov-
ernmentis still tardy and has not been
able to fulfil the promises that were
held out several years back To the
extent that these are not implemented
to that extent would production be
held up I mean the increased pro-
duction

There 18 one more side to the pic-
ture There are people who do not
know the conditions of the workers
and are unable to understand their
demands for better wages, living con-
ditions etc 1 was happily to hear
from of my colleagues on this side
of the House that the industries
owned by private sector has not
merely been able to fulfil the targets
that was expected of them 1in the
First Five Year Plan but even within
a yea~ and a half of the 2nd plan the
private mndustrialists have gone ahead
and have already fulfilled the targets
set up before them Machinery by
itself or money by 1tself 1e a capital-
18t by himself cannot fulfil the aims
and objectives of a plan For doing
that, 1t 18 necessary to have the men
to work and men to enthuse the
worker Without this element te.
the worker coming forward to help
the Government and the country, no
country can prosper May I say that,
in the first Plan, the targets have
been exceeded in many flelds Thatis
what the industralst and the Gov-
ernment say If that is a fact the
worker has fulfilled, in the main, all
that was expected of him. As against

this, the assurances that have been
given to hum have been denied or
remained untulfilled

Is this a very good feature for the
country, for the Government or for
the worker? I ask this in all humi-
hity, because on the one side Govern-
ment ask the workers to eschew
strikes, to produce more and to help
the country to go forward. Yes, on
behalf of the workers I may say that
we shall eschew strikes, and we shall
reach the targets We have even ex-
ceeded them But, what do we see on
the other side of the picture? We see
that assurance have not been fulfilled,
promuses held out have not been ful-
filled. These things go at the root of
the present unrest and, as I said, it
1s all to the good, that the Govern-
ment and the Labour Department
have realised that they should stand
by the workers, and this they have
shown by getting to come a second
Pay Commission constituted which is
a harbinger of good .

Constituting a Pay Commussion in
itself would not be sufficient I feel,
that the Labour Munistry should be
the watch-dog of the workers' inter-
est m this country, including the Gov-
ernment employees If they have got to
do this, they should be the sponsors of
all these measures for the Government.
One can then exactly understand in
which direction Government would
like to go I am sure the present
Labour Minister, who has been in the
labour fleld for a long, time and his
Deputy Minister have been doing
pretty good work in this direction,
would help the workers march along
the road to progress

Whilst I am speaking about labour
several matters of importance come
to the forefront m my mind. I would
hike to discuss several of these, but
the one and the most important factor
1in the country’s progress today, if it
has to be achieved, 13 the question of
abjurMg strikes Whilst everyone tells
that stmkes should be abjured and
should be used only as a last resort
for purposes of collecting bargaining,
and m this INTUC has been follow-
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[Dr. Malkote]
ing the priniciples initiated by
Gandhiji that strikes should not mere-
ly be abjured but conciliation, adjudi-
cation and arbitration should be the
first things one should think of, and
only when these things fail should one
resort to strikes and that too through
methods, may I say that even in
INTUC there has been a certain
amount, misapprehension, a certain
amount, of worry and anxiety to find
that even when they adopt these
methods, the measures adopted by
Government are none too quick, none
too fair and often times the Govern-
ment machinery moves too slow and
hence the worker is getting disillu-
sioned of the good intentions of the
Government In the public sector
itself one could see that while strikes
are not banned there has been so far
no machinery to adjudicate, arbitrate
or conciliate for the benefit of the
employees This happens 1n many
other sectors as well. These things
come up to the forefront, and when
the worker, assailed by poverty,
assailed by bad living conditions ask
for a fair wage, he is
told that his condition is very much
better than that of a landless agricul-
tural worker and that he should not
ask for higher wages. To compare
these sectors is not perfectly correct.
The wage of a wage-earner Lving
today, with the cost of living index
going up by nearly four or five times,
is not what it ought to be. He has got
to be encouraged If you want that
every section of workers should
eschew strikes altogether—and I am
sure that every section would like
to eschew «strike it is necessary
that a technique be evolved by
all the organisations sitting together
and by the combined wisdam
and decisions of the different
trade unions in the country as well as
the Government and the employers,
wherein measures for hearigg the
grievances, conciliation, arbitration or
for adjudication are ensured and deci-
sions are given quickly, Further all
litigations in the shape of £ er ap-
peals to High Courts. Supreme Court
should not be permitted as in the case

of the working journalists. We wel-
come the decision of the Wage Board
in the case of the working journalists.

+ We feel that similar things should
take place in the case of other work-
ers as well, including the plantation
Jabour. The plantation labour is the
one that is being exploited even today.
I would invite the attention of the
Labour Minister to the fact that it is
imminently necessary to constitute a
Wage Board for the plantation worke
ers, so that their conditions are re=
viewed and their living standards
made better.

When 1 say all these things and say
that strikes should be abjured, 1 have
peen asking for a technigue. What
could that technique be? It is rather
very difficult to say. But whatever
that technique be it should be peace-
ful, beccause resorting to violence is
none too good or correct. Whilst all
trade unions including my own have
been saying that i would cooperate
with the Government in reaching the
targets given in the Second five year
plan, instances are not wanting when
trade unions have taken measures—
which are none too peaceful. Sur-
rounding the management, beating a
worker in order to threaten him to
join a particular union, using force.
To create conditions for other unions
pot be able to function and such
other things are taking place, while
at the same time a cry that there
should be one union for one factory
is also being discussed. These activi-
ties are not helpful to a coordination
of the efforts of working class to
achieve their objectives. In this coun-
try, trade union activity is not entire-
1y devoted to raising the standard of
living of workers. Trade union activi-
ty is also political and where politics
come in much of these unhealthy ri-
valry are resorted to not by the work
ers but by the leaders of political
parties. The people are aware of all
these things. If it is in the interest
of everyone in this country to help
the industries do better, to help the
production go up for the betterment
of the country, it is necessary that
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these trade unions come together and
resolve once for all, that whilst strik-
es would be resorted to only as a
last measure, it would still be peace-
ful, and by the combined efforts of all
these things, the worker should be in
a position to corhpell every employer,
including a change in technique the
workers should be in a position to
compel every employer including
even the Government for a quicker
justice I personally believe that the
Government should take an initiative
in this and convene a meeting the
different labour unions and labour
parties here and now in order to
arnve at a quick dicision in  the
matter

Apart from these things, there are
various other matters about which I
would Like to speak The question of
the housing of the worker is there
‘The number of houses that have been
built is rather too small It has got to
be modified 1n a number of instances
to suit the hife of a worker A work-
er who 1s in a hutment is often eject-
ed on account of slum clearance, and
meanwhile no provision 1s made—in
order to accommodate him on some
other land These are the difficulties
which a worker has to face Regard-
ing health insurance, the hospitals are
located far away from the centre of
work How is a poor worker to go to
that place in order to get relief? That
is one of the main trouble both with
regard to Provident Fund and Health
Insurance Scheme, that is being faced
by a worker

With regard to the Health Insur-
ance Scheme may 1 draw the atten-
tion of the Health Ministry to the fact
that where as a worker 1s assured
of good medicine and good treatment,
the members of his family are to be
given a second rate treatment I can-
not understand what 1s meant by
second rate treatment and second rate
medicine There can either be treat-
ment or no treatment and nothing
like second rate treatment and in this,
the workers should be in a position
to choos¢ whichever doctor they
want, whether it may be a homoeo-
path, ayurved or unani or allopath.

The Government should not say that
only a particular system should be
adopted in a particular place. The
worker should be enabled to take
medicine from any system in which
he has faith

Then there is the question of Provi-
dent Fund. The employees share is
now somewhere about 61 per cent We
desire that 1t should be raised to 8%
so that the cumulative effect of this at
the time he retires could be substan-
tial, and this would, to substantially
to help him in his old age

There are a few other points over
which I would ke to say & few
words I do not want to take much
time of the House In the case of in-
dustrial workers while the produc-
tion has gone up there has been a cer-
tain amount of rationalisation, parti-
cularly m the textile ndustry Where-
as production has gone up and money
has been made by the industry
bonuses and increase in wages are
not to be seen On the other hand,
workers are retrenched If rationali-
sation means more production, more
money to one class and less money
and more retrenchment to the other
1t would cause heart-burning That is
prevalent in many industries and in
many States and if this is to go on
endlessly, the question fo the employ-
ment potential which should have
reached the target in the first Five
Year Plan and which is yet to come
up in the second Plan 1s bound to fail.
I therefore, feel that these aspects
must be gone into very thoroughly.
The workers should be asked to com-
bme and unite in creating conditions
where, by taking counsel with the
Government, suitable measures could
be adopted which would help the
workers to the maximum

If some of these measures that I
mentioned are taken up, then it would
be time for the Government and par-
ticularly for the dufferent trade unions
to find out whether there should be
one union in one industry, one wmion
in one sector or whether there should
be many in each industry triéde
unions This would be the correct tithe
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to do it. Not till then. Till then, we
have to sit together and thrash out
the various questions. In any case the
extent we all agree in increasing the
production, to that extent, I am sure,
this country would go forward.

On behalf of the workers, especial-
ly the INTUC, may I assure the Gov-
ernment that we will do our very
best—not to resort to strikes but when
we are compelled to resort to strikes
we will do it in a peaceful way in-
order that our demands get ful-
filled. I hope, the Government on
their side, will help the workers in all
possible measures so that the work-
ers’ ideals may be attained.

May 1, therefore, request the
Labour Minister to ponder over some
of these things that I have suggested
and take suitable measures to see that
what has not been achieved in the
First Five Year Plan is implemented
and what has been promised in the
Second Five Year Plan is also imple-
mented and the workers are made to
feel that they are partners in the
nation-building activity directed to-
wards the progress of the country
and that their welfare is the welfare
of the Government..

1 congratulate again the Labour
Ministry on what it has done, because
they have taken substantial measures
to go forward, and I would request
the Labour Minister to do all he can
19, ys to come.

Shri 8. A. Dange (Bombay City—
Central): When I have to discuss the
grants of the Labour Ministry and
especially when the Ministry is pre-
sided over by an old trade unionist
like the hon. Minister, I have always
to speak, may I say, with two minds,
because I cannot ignore the fact that
if it were only a question of translat-
ing certain fundamental trade union
principles into practice, then surely
the hon. Minister, as a trade union
leader, would not hesitate to trans.
late them into practice. But then, he
has a duel capacity—as a trade union
leader and as a Minister. As a Minis-

ter, he is part of a Ministry in which
sits the Finance Minister or the Home
Minister and the Commexrce Minister
and so on. And so, when the trade
union consciousness of the Labour
Minister or his Ministry beging to
give concrete expression to that cons-
ciousness, then other conflicting inter-
ests inside the Cabinet come and dash
against that consciousness and what
results is not a straightforward labour
policy. What results is confusion,
anarchy and attack on the working
class. Why? For the simple reason
that the Labour Ministry by itself
cannot circumscribe the anti-working
class activities of the other Ministries,
and the other Ministries, though they
have got a socialist goal before their
eyes, fail in practice to circumseribe
the activities of capital against labour
even in the matter of applying laws
which have been passed. Therefore,
the first question that I want to raise
is, has the Labour Ministry a policy
at all of labour, which can be called
a labour policy, which can be trans-
lated into action by giving them the
grants that the House is now asked
to give? That is the first question.

For example, the Labour Ministry
has perhaps a very good desire to
adopt a policy of wage increase. The
expressions of such a policy either
through the statements of the Labour
Minister or through the statements of
his organisation in the labour field,
we. the INTUC, have been there on
record and yet, how is it that when
it comes to translating that thing into
practice, there is always a throw-
back? Instead of a wage increase poll-
cy, there is either a halt to wage
mcrease or sometimes an attempt to
freeze and sometimes an attempt even
to go baek?

A few days back we had the tri-
partite labour confernece. Therein an
indication was given that we had not
a policy of wage freeze; that was can~
celled. We had a policy of looking to
the wage interests of workers, because
production has grown, profits had
grown and so on and we were going
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to see better days in the matter of
thilpolicy.Butwhenitumetothe
question of dealing with the wages
of Government employees numbering
about 3 millions including the rail-
way workers, not cnly dealing with
the question of wages, but dealing
with the question of application of
laws to the various sectors of the Go-
vernment employees, what did we
find? There was total confusion.
There was higgling and haggling
about terms of reference. It was after
a lot of organisational work, after &
lot of pressure by the working class,
even to the point of going on strike,
that we at least got a statement from
the Government of India in concrete
terms, “Yes; we will consider the
question of wage increase or the ques-
tion of wage structures in the matter
of Government employees”. This is
one illustration.

There are other illustrations also,
For example, the Railway Minister
follows his own labour policy amongst
the railway workers. There are works
committee elected according to the
law; the Railway Mimister may recog-
nise them or may not recoginse them.
The Labour Minister had nothing to
say about it. He cannot enforce the
law upon the Railway Ministry at all
Then, there is a negotiating machi-
nery. We are told and we are given
great homilies about patience, about
following negotiation methods, chang-
ing the mind of the opposite party by
persuation and so on. There are nego-
tiating machineries, which are the best
instrument of negotiating things,
arriving at a settlement and stopping
disputes.

We ‘would ask the Minister to look
into the working of the negotiating
machinery. We ask hon, Members on
the Congress benches to study the
history of this negotiating machinery
which exists for railways; it is propos-
ed now for Posts and Telegraphs; it
exists for defence and for one or two
other things. What has been the
result? In the defence industry, when
the negotiating machinery wants to
put forward grievances and ask for
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a gettlement, some Secretary comes
and says, he cannot decide because
the Minister is not there. But when-
the Minister comes and wants to take
a decision, the Secretary says, “it can~
not be done, because the Minister
does not know how it should be
done”. The result is that negotiations
in the Defence Ministry get delayed.
for months and months, until the
defence unions give notice of strika
and the whole negotiating machinery
begins to collapse. This is the position
in defence.

The new Defence Minister, Mr.
Krishna Menon, himself attended the
other day the meeting of the negotl~
ating machinery and started a very
new practice. He called all the com-
manders and officers and said, “Come
on, gentlemen; let us sit down and
talk with the union people”. They sat.
down, but what was the conclusion?
There was no conclusion. This negotl-
ating machinery are talking commit~
tees, which never enter into any
agreement, never come to any conclu-
sions, until files roll round and round
several secretariats and depart-
ments; and until a strike notice
comes In, no decision is ever taken.
This 18 the Defence Ministry’s negoti-
ating machinery. This is their policy
of settling the grievances. What does
the Labour Ministry do about de-
fence? Can it do anything? No; the
Labour Ministry is incapable of hav-
ing a labour policy on behalf of the
Government as a whole, because the
Government in its different Ministries
is at logger-heads, except on one
thing. They are united in saying to us
“1# any strike takes place, if any direct
action is taken, we shall fire, We
shall agree not to fire if there i1s no
direct action.” How can direct action
be avoided? By negotiation. How is
negotiation done? Through the nego-
tiating machinery. What is the result?
No result. In the Railway Ministry,
hundreds of griévances are lying
there, and for three years, there
ijs no settlement. The negotlating
machinery cannot come to any
consultations because the Railwny
Minister or the Defence Minister,
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or the Finance Minister,
"has his own labour policy. In this way
it goes on. In one case, in recent his-
tory, one Minister at least showed
some dash in taking a decision and
that was' the Finance Minister. You
know, the Finance Minister holds the
whole key sometimes. He is also a
‘man who some times takes a quick
a decision whether somebody likes it
~or not. When the insurance workers
threatened to strike and went on a

:one day strike, when it was found .

‘that insurance would not work and
finances from insurance would not be
available for the Plan, he took an

geroplane to Bombay, sat down with -

‘the committee, arrived at an agree-
‘ment and next day announced that as
“his settlement with them whether the
other Ministers like it or not. That is
the way one Ministry acts. Some or
dhe other Ministries act some other

9242

each ~— way. The result is, the Labour Min-

! istry as such cannot put forward a
single labour policy for the Govern-
ment as a whole, because, the Gov-
ernment as a whole does not function
on any agreed policy except on an
anti-strike policy.

Mr. Speaker: How Jong will - the
hon. Member take?

Shri S. A. Dange: I would like to

continue/

Mr. Speaker: The hon.
may continue .tomorry

Member

17.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
22nd August, 1957.°





